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qEF TREgH i ST A

% feeety, 31 fewwaw, 2025

FLAT. 6167(3T).— Fea [T TLATL, T TSTHE AT HTH 1956 (1956 T 48) (S8 =7H =76 72T
I ATATAAH Tl AT 8) T 1T 3% sl ST-GTT (1) BT T& ARRAT 0 TART FId gU, g THTETT g1 ST
F T o Arer Teor TS K ATE . uH L A L (F=uT) e #§ gty Temnt dear 167K F .. 250.00 7
.71 267.500 (F3AT & STEATATHEY] HFAT) TH & I-GUE & [HHIT (ATE HL0T/TE 9Mee? Aigd 2-A/4-
AT T FATT AT(R), AL, AT S TATAT o6 ATeh TATSIA o (10 qg W TUTerq g et |erd aui
= STt | o T B, UHT I FT TSI AL o SO S I ST FHIAl g |

F1¢ oft =af=r, 5 3% 9% ¥ Raag g, o< afafam i e 37 i s7-amr (1) F i @i
TATSI o o7 UHT IH o ITANT 92 TSI | TH ATSEAAT 6 TR f A & ShHE & 6 Fia< st
AT T T TR |

U T AT TeqH STt 79T vy fRfaeee siifhe< , STHawg & foffad 9 § y&=qa
Y ST ST IHH IAE AT ATAFRAT FF STO 3T Fer|w TRt Srafrwdl # AT &9 AT

8901 GI/2025 )
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ot farferss Teray gTT § ST T STa9 3T 3% U STa i<l sl gaars & TETG JAT UHT 3T S+ Feed
* 7T, TS FE g, o qerm afarwry sraeTs qHa, Arer g7 AT 7 SOl T SAGaTa FY TR AT
ST T HAT |

I SAferfeaw it e 3 it IT-LTRT (2) F Tefi Ferw yrfersrTey grer ot oy e of sraer sifay
g |

TH ATLAAT o FAT AT ATAT JIH o T AT 7T sH 1L AT AR o6 36 HIATAT H ITA=
2 3¥ 31 [Raas ARRAT T HLrerr foham ST aehar 2 |

ALIAT

ATET T=9T TS % AT T 3 FdT orer § T Temt 167K * .. 250.00 &
.7, 267.500 (AT § STFHTATHGY TF8H) 6 1T TSI il ST ATAT HEAAT T2 ATAT ST g

oI 7 |fere fFawor
(ST T ATH; AT LT St &1 71 9T T AR (F=T)
EQEED A §&AT YA R TRR || R AT IFT | T F7 S S REIRER T
qeaT (BT HTE) (FRI)
1 2 3 4 5 6

AT AT ATH: STEHATATAS]

T T ATH: HIGLET

1 31-4B st T (TZT) 0.08 (TF7) 0.0323756

e T qTH: STATATAS

2 121-B qCHT NERUELE:C) 0.04 (TFT ) 0.0161878

3 132-3 IEEL T (TET) 0.03 (U7 ) 0.0121408

4 74-1D1A IEEL T (TET) 0.04 (U= ) 0.0161878

5 85-1B IGELl ared 0.26 (TFY) 0.1052206
HTESH (TET)

6 85-3 IGELl ared 0.04 (T=¥) 0.0161878
SIEESSED,

7 86-1 IGELl S 0.15 (T=Y ) 0.0607042
HTESH (TET)

8 87-2 IBELl S 0.03 (T®Y) 0.0121408
SIEESSED,
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HILT =T TSI AT

T T ATH: FAAE

9 130-3B Bl T () 0.06 (77 ) 0.0242817

10 131-3 TR e (TaAHz) 0.05 (T#7) 0.0202347
Total 0.3156618

[®T. . RW/NH-12037/1 1/2022-23/AP/South-1/3A]
g erfiET, Aeers

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 31st December, 2025

S.0. 6167(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act,1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for the
public purpose, the land, the brief description of which is given in the Schedule below, is required for building widening,
two/four lane with paved shoulders etc.,), maintenance, management and operation of National Highway No.167K in
the stretch of land from Km 250.00 to Km 267.500 (Nandyal to Jammalamadugu section) in the districtof Y .S.R.
(Kadapa) in the state of ANDHRA PRADESH, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, The REVENUE DIVISIONAL
OFFICER, Jammalamadugu in writing and shall set out the grounds thereof and the Competent Authority shall give
the objector an opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such
objections and after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either
allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be
final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief Description of the land to be acquired with or without structures falling NH-167K in the stretch of land from
Km. 250.00 to Km. 267.500 ( Nandyal to Jammalamadugu Section ) in the district of Y . S. R . Kadapa in the state of
ANDHRA PRADESH

|State: ANDHRA PRADESH ||District: Y.S.R.(Kadapa) |

SI. No. |[Survey/Plot Number|| Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)

I 2 L s 4 | 5 | 6 |
|Ta|uk: Jammalamadugu |
|Vi||age: Moragudi |
1 ||31-4B ||Private |Dry (Patta) || 0.08 (Acre )| 0.0323756|
|Vi||age: Jammalamadugu |
2 l121-B ||Government  ||Road I 0.04 (Acre )| 0.0161878|
3 |[132-3 ||Private |Dry (Patta) || 0.03 (Acre )| 0.0121408|
l4 ||[74-1D1A ||Private |ory (Patta) || 0.04 (Acre)|| 0.0161878)|
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. House
5 85-1B Private sites (Patta) 0.26 (Acre) 0.1052206
. House
6 85-3 Private sites (Patta) 0.04 (Acre) 0.0161878
. House
7 86-1 Private sites (Patta) 0.15 (Acre) 0.0607042
. House
8 87-2 Private sites (Patta) 0.03 (Acre) 0.0121408
|ViIIage: Kanneluru |
E |[130-38 |[Private [Dry (Patta) || 0.06 (Acre )| 0.0242817]
10 ||131-3 ||Government  |[Road I 0.05 (Acre )| 0.0202347|
| Total|| 0.3156618|

[F. No. RW/NH-12037/11/2022-23/AP/South-1/3A]
SHAIKH AMINKHAN, Director
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